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and esters (b) Erythromacin, its 
salts and esters and (cf Mebando- 
zole in the list of wholly exempted 
medicines.

<*ii) GSR 494 (E) published in Gazette 
of India dated the 6th July, 1984 
together with an explanatory 
memorandum rescinding Notifica­
tion No. 202/82—CE dated the 
17th July, 1982.

[Placed in Library. See No. LT 8427/84 ]
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(Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South) : Sir, are
you going to allow a discussion on the 
point raised by me ?

MR. SPEAKER : You are in the
Business Advisory Committee, you will 
decidc it. I have got nothing against 
that. If you find time you are welcome.

12.16 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL ; Sir, I 
have to report the following message

received from the Secretary-General of 
Rajya Sabha

“In accordance with the provisions of 
rule 111 of the Rules of Proce­
dure and Conduct of Business in 
the Rajya Sabha, I am directed 
to enclose a copy of the Em­
ployees’ State Insurance (Amend­
ment) Bill, 1984, which has been 
passed by the Rajya Sabha at its 
sitting held on the 23rd July* 
1984.”

12.16$ hrs.
EMPLOYEES STATE INSURANCE 

(AMENDMENT) BILL

As passed by Rajya Sabha

SECRETARY-GENERAL : Sir, I lay 
on the Table of the House the Employees 
State Insurance (Amendment) Bill.
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Not recorded.


